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CHi TRAL ADMINISTRATIVE TRIBUN AL P RIN\CIP g BENCH
0.4.No,.595/97

nd

New Delhi: this the 22 day of July,1998,
HON*BLE MR.S. R, ADLGE, VICE CHaIA AN (a).
HON 'BL E MRS, LAKSHII SwaMmINaTHaM, MeMB8ER(D)

shri -Surender Singh Takola,
/o shri Jogeshuar Singh Takola,
employed as Asstt, Supdte of Post Offices
in Dehradum Postal Division,
Ao Gopeshuyar Distt, Chamoli,
EEN !«Dplicaﬂto

(By Adwecates shri Sant Lal )

Vazsus

1. Union of India, through
the Secretary,
Ministey of Communications=cun=
Ol ractor General , Dgpartment of Posts,
mk Bhauan, )
New Delhi-01,

- 2, shri M.,M,8asha( selected candidate

of Postal Supdtss service Grow 'B?)

/o the Director Seneral,

Depariment of Posts,

pak Bhauwan,

N au Dslhi-'ﬁ‘l ’ . .-...»Rsspondents.

(8y adwecats: Shri R. V. sin ha)
| JUDGIENT
HON'BLE MR, 5, R ADIGE VICE CHAIAMAN(A)

ppplicant who belongs to S.T.Category,
seeks quashing of selection of Respondsnt No.2,
who is a ggnei:al candidate,for sppointaent /
pramtion in postal Service Growp 'Bf on the
basis of the Exame held In DBcewber,1994, and for
a2 declaration that he has qualified for ths said
axame, against one of the posts reserved for en

ST candidatee

2, Adnittedly respondents held the afaresiad
exam in Dacember, 1994, and the li{st of thoss

selacted for promotion on the basis of the exam,
result were announced vide letter dated 30.10,95
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3./ ﬁaplieaﬁt contends that as per relevant

reservation ‘mster atlegast one addl. vacancy shoul d

4,'have been made available to en S.\T. Candidate, and as

he had Secured the qualifying marks by relaxed
sten dards, the last vacand ocoupied by. a gsneral
cen di date ( Resf:on dent NoJ2) should have gone to
him,and by not selectibg applicant for the same,

respon dents have acted illegally.

4, . For the 04 to succead, applicant in the

~ first instance has to gstablish that hg had

qualif"ied in the aforasaid exame., :{!‘he m arks

_.obtained by spplicant in the examg are contained

in Res;nen_deat;S‘ letter dated 4.1.36(mnexure=a3 ).
He obtained 37% marks in Paper I3 37% in Paper IIj

43% in papsr III and '44% in Paper iv.=

5, applicent relias wpon respondents® letter
datad 17,7.71 (Annaxure-ﬁA) i'ead:;xgith’:;rﬂ? & T's order
No,202/17 dated 19.12.78 and onuthat basis denies
respondeits’ ‘contention that as an S. Tocandidate

ha had to secure 40% in the aggrééate' and 40% in
aach of the'af‘dresaia_ papers to be doclaree_l qualifiad
even;by relaxsd standardse |

6o In this connection reépondsnts"’ counsel
has showr us a owpy of the order dated 2412.96 in
0 Mio.2077/95 M,S,Rudreshuara Suamy and Orss Vs,
U0I & Ors.' and connected easaé_ dispo‘sad of by the
CAT,W Bangalore Benchs In that 03 soma candi dates
had challenged their non=selection in the very sama

Postal Service Group '8' exam. held in December,1994
In that order dated 2.12:96 while dismissing the G.p.Q,
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the Bench had taksn nots of; the affi
by UOI & Orss about the minimum marks required

to be securer;l in each of the papers wizé i?% for

SC & ST candidates and 50% for othersy TWEE, Nothing
has beon shown to us to suggest that the said order
has not become finale s 3re unable to accept

shri sant Lal *s contention that because in those 0 as
the minimun qualifying marks for ST/ ST candidates
were not specifically in issue, that judgment

deli vered by a coordinate Bench is not binding tpon

us ¢

7. In this connection, Shri R. V,Sinha has also
filed a copy of respondents raeply affidavit as yell

as their addlJreply affidavit on the basis of which
tha CAT Bangalore Bench hsld?zsebovs."’* To our queriy,
sﬁri Sinha stated ?:hat the Becisioﬁ to fix the
aforesaid minimum marks as outlined in para 6

. above,was taken by respondents in the concemed filae.
uﬁile no general eircular Speeif’icenlllyv fixing the
aforesaid marks in each paper)and'in the aggregats,
as outlined in para 6 abowve,wa® fumnished by Shri
Sinha';’? we havé oR record @ copy of Respon dents‘-'

Memo dated 13.10,86 stating that the minimum qualifying
standanlin the postal Service Grow 'B* Exam, is

50% for general candidats and 40% for SG/ST candidatey

8. Undsr the circumstance, we have no prima
facie reason to doubt Shri Sinha's contention that
for the Postal Service Grow 'B' exams. which uere
hoeld in Docember,19%4 , SC/ST candidates wsre |
raquirad to secure minimum qualifying marke of 40% in

each paper and 40% in the aggregate, and that this
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yardstickyas spplied in all the es 8 yhere the

exam, were held,which is alsoe confimed by Respondants—'

laetter dated 24.10.96§mpy on record).

9, As applicent has not succeedsd in establishing
that he qualified in the aforesaid exem, svan by

rel axed standars, wo do not consider it necessary

to go into the other limb of his contentions namely
all eged improper application of reservation roster)
because that question wuldmerit exemination only

if applieant had established in the first insteance
‘that although he had qualified in the examns., he was

denied its benefits because of improper application

of the reservation roster.

10, In the result the OA is dismissede No costss

(nRs. L AKSHMI SysMIN aTHAN ) Se Re DIGE)
memB8 er(d) uxcs CHATAIAN (a).
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